
c. P. U. No. 318. 

coMMITrEE ON PUBUC 
UNDERTAKINGS 
'. (1978-79) 

(SIXTH LOK SABHA) 

TWJ;!NTY FOURTH REPORT 

ON 

R t p a.\{ [) ITURE ON HIRING OF STORAGE 
SPACE BY PUBUC UNDBRTAJaNGS 

(Presented to Lok Sabha on 26-3-1979] 

lLGid in Ro.jya SDbna on 26-3-1979] 

I -'"" 
. L 0 E SA B H A BE eRE TAR I AT 

NeW DELHI 
Mtrfch,.1919/Chaitr(J, IfJOI (5) 

Priu I R,. 1'10. 



LI8T OF AtJTBOBISED AGENTS FOR, THE SALE or LOK SABBA 
• SBCltETABlAT PUBLICATIONS 

1. ADdhra UDlvemt, GeDenl .eo. 
Operative Stores Ltd., Waltalr 
(VlAkhapatnam) • 

BJBAR 

2. III.. Crown Boot Depot, 
Upper Bazar, 
~ (Bihar). 

GU1ABAT 

I. Vija, StorM. 
Station Road, 
~ 

KADHYA PRADBSB 

.. lIodern Boot HOUle, 
Shiv Vol .. Palace, 
Indore City. 

XAHARASHTRA 

i. M!~ Sunderda. GiaDc:haA4. 
601, Girpum Road, . 
near Princess Street, BcImbIJ'-2. 

•. The International Book HoUle PYt.. 
10 Ash Lane, 
Mahatma GIIDdhl BoG, 
Bomba)'-I. 

"I. The International Book s.mce.. 
Deccan Gymkhana, 
Poona-4. 

8. The Current Book Hollie, 
Mllruti Lane, Rll,hunath Dadajl 
Strt't!t. 
Bombay-I. 

:9 MIs. lJsha Book Depot 
585/ A. Chira Bazar Khan JlOUle, 
Gir,llum R?ad,_ 
Bombay-2. 

10. II. J Servie8., PubUlhen, 
BepreleDtattnI AI:cOUDW " . 
t.w Book SeUen. 
Bihri Road; 
Bomba7-15. 

11. ~ular Book DeIiot. 
Dr. B ..... hmlrar Roa" 
Bom_-40000I. 

KY80U 
ll. JtI./.. PeopleI Boot 1IouIe, 

Opp, Jaganmohaa Palace. 
Ibwore-l. 

UTTAR PRADBSH 

II. Law Boot Comp8D7, 
'Sutdar Patel Marl. 
Allahabad-I . . . 

If. Law publiaheil, 
Sardar Patel lIarr. 
P.B. No. TI. 
Allahabad-U'p. 

WEST BENGAL 

11. Ciranthalokll, 
S/I, AmJriea Mookherjee Road,. 
Beleharia. 
:H-Pargabal. 

18. W. Newman " ComP8D7 Ltd., 
I. Old Court HOllie Stnet, 
Calcutta.. 

. 1'1. lin. lIanimala, BII7' " SelII, 
128, BOW' Bazar Street, 
CaIC\ltta-12. 

DELHI 

11. Jain Book Agenl:'f, 
Connaught Place, 

.NeW Delhi' 

1.. 11/1. Sat Naraln • Sou, 
31~, lIolld. AU Bazar 
lion Gate, 0 

Delhi. 



CORRIGENDA 

Twenty-fourth Report of Comni ttee 011 
Public U~ldertakings ( 1978-79) 

~ Para Line ~ Read 

6 2.6 3 tutions below 
29 5 mend;:. i;ions !!l9ndatic .n! 

C onclus1 ons conclusi~ms 

32 5.8 9 & 14 III B3.nga- ITI Banga-
l'::-..e lore 

33 9 The Ol~~C '; .11 The 
ONGC 

33 5.11 8 Puep:' iOu.s SUspicic.:.s 
34 7~ l( 3) Ie bring hiring 



CON1"~NTS 

INTRODUCTION 

REPORT -Eapenditw-e on hiring of storage apace by Public UndertakiDp . 

II. Undcr-utililation of .tMqe .pace 

III. Central Warehousing Corporation 

IV. Tea Trading Corporation of India 

V. EKceoaive rates of hiring private ator.se apace • 

VI. Furnishing of incomplete information 

VII. General. 

APnImlca 

iii 

.. 
8 

II 

'4 
Z8 

'9 

I. Hiring of Public Stonge Sp..., !t. 

II. Hiring of Storage Space only from private parti.. ZR 

III. Hiring of storage apace-Both Private and Public lI.4 

IV. Summary of ReconIJIIaldatiOlll/ConclllliOlll of the Committee 011 
Public Undertakings contained in the Report • Z'1 

4686 LS-l. 



COMMI'M'EE ON PUBLIC UNDERTAKINGS. 
(1978-79) 

CHAIRMAN 

Shri Jyotirmoy Bosu 
MEMBDS 

2. ~ O. V. Alagesan 
3. Shri Maganti Ankineedu 
4. Shrimati Chandravati 
5. Shri Tridib Chaudhuri 
6. Shri Hitendra Desai 
7. Shri Anant Ram Jaiswal 
B. Shri L. L. Kappor 
9. Shri K. Lakkappa 

10. Shri Dharmasinhbhai Patel 
11. Shri Raghavji 
12. Shri Padmacharan Samantasinhar 
13. Shri Bhanu Kumar Shastri 
14. Dr. Subramaniam Swamy 
15. Shri Madhav Prasad Tripatbi 
16. Shri S. W. Dhabe 
17. Shri K. N. Dhulap 
lB. Shri H. B. Mahida 
19. Shri Murasoli Maran 

t 

~. • 

20. Shri Era Sezhiyan ,. 

21. Shri Viren J. Shah 
22. Shrt Sultan Singh-

SIJCUTAIlL\T 

1. Shri H. G. Paranjpe-Joint SeCfftarJl. 
2. Shri T. R. Krishnamachari-Chief FirulftCial Cotnmittee 

O~ 

3. Shri T. N. Khanna-Smior Fift4fld4l Commiuee Ogfcer; 



INTRODUCTION 

I, the Chairman, ColI1Jlli.ttee on Public Undertakings having beeD 
authorised by the Committee to present the Report on their behali,. 
present this Report on "Expenditure on Storage space hired by Public 
Undertakings." 

As many as 67 Public Enterprises incurred on hiring of godown 
space a total expenditure of Rs. 5251.65 lakhs of which a sum of 
Rs. 2101.50 lakhs was laid to private parties duri.ng the period 11174-
75 to 1976-77. Nearly a third of these Enterprises went in for hiring 
private storage space only. In some cases the rent paid is exhorbi-
tanto The Food Carporation of India alone accounted for about 66 
per cent of the total expenditure on hiring of storage space during 
the period under review. It is a matter of concern that the storage 
capacity hired by FCI at fabulous amounts is not fully utilised 
throughout and the wasteful expenditure was of the order of Rs. 211 
crores. Unless a single unified agency is created and made responsi~ 
ble for management of godowns on a scientific basis, such wastage 
is bound to continue. The Central Warehousing Corporation is such: 
,an agency which can be broad-based to ensure better management of 
storage capacity. 

It should be made mandatory for the public sector enterprises to 
make use of Government owned or controlled Warehouses wherever 
available and in other places Government should take up a project 
in consultation with the National Building Construction Corporation 
and National Building Organisation who should be asked to design 
the cheapest type of utility oriented warehouses. A system of pool-
ing of resources by public enterprises at each place to accomplish 
this should be considered, so that on the one hand the capital cost 
may not be a deterrent to any particular enterprise and on the 
other hand the optimum utilisation of the facility created i.n common 
could be ensured by the Central Warehousing Corporation. 

The Committee considered and adopted this Report at their sitting 
held on 21st March, 1979. 

NEW DEun; 
March 22, 1979 
ChaitTa I, 1901 (8) 

JYOTIRMOY BOSU, 

Chairman, 
Committee on Public UndertakingM. 

- . ...,----, ----- - v 



REPORT 
, I 

EXPENDITURE ON HIRING OF STORAGE SPACE BY PUHLIC 
UNDERTAKINGS 

1.1. The Committee on Public Undertakings called for details from 
all the Public Undertakings regarding their expenditure on hiring 
storage space dUl'!ing the years 1974-75, 197~76 and 1976-77 al 
follows:-

(a) Monthly rent paid to private parties with their addresses 
and the area rented. Amount of advance, if any, gi.ven 
to the owner, date on which the advance was given and 
the effective date from which warehousetgodown was 
taken on rent. 

(b) Rent paid to warehousing Corporation and other public 
institutions. 

1.2. From the written information furnished to the Committee, it 
is found that 101 Public Undertakings did not incur any expenditure 
'On hiring of storage space. Out of remaining undertakings, nine 
hired storage space only from Public Institutions, 38 from both public 
and private parties and 20 from private parties only. The total 
~xpenditure incurred by all these 67 public undertakings on hiring 
of storage space during 5251.647 lakhs. Some of the public under-
takings did not furnish complete information or information required 
in the manner by the Committee. 

1.3. The information furnished by the other Public Undertakings 
who are spending on hiring of godowns has been analysed and the 
important points emerging out of such an,alysis are discussed in the 
succeeding paragraphs . 

.undertakings hiring Public storage apace 011111 

1.4. 9 Public Undertaki.ngs, hired storage accommodation only 
from public secoor institutions and incurred an expenditure of 
Rs. 165.46 lakhs during the period. The details in regard to these 
undertakings are given in Appendix I. 

.......... ..J _ . I 



2 

Out of these nine public undertakings the following undertakingS' 
have incurred expenditure in excess of Rs. 10 lakbs in the year:-

(I) HindllllaD Petroleum Corpn. Ltd. 

(2) Madnu Fertilizen Ltd. • 

(In lakha of Rs.) 

45'74 39' SIr 

Undertakings hiring of Private storage space only 

1.5. 20 Public Undertakings bired godowns only from private par-
ties during the period under review. These Public Undertakings-
incurred expenditure of Rs. 20.44 lakhs on hiring of godowns from 
1974-75 to 1976-77. The details in regard to these undertakings are 
given in Appendix II. 

The following two undertakings have incurred expenditure in 
excess of Rs. 1 lakh yearly in one or more years on hiring private-
storage space:-

Name of the Undertaking 

I. Handicrafll and HandloolDl Corpn. of India Ltd. 

2. H. M. T. (International) Ltd .• 

Expmditure on hire 
(1974-75 to 1976-7'; 

(In lakha of Rs_) 

1974-75 1975-76 1976-77 

3'37 

Undertakings hiring both private as weU os pu.blic storage space 

1.6. 38 Publie Undertakings incurred an expenditure of Rs. 5065.82 
lakbs in hiring of godoWDS/warehouses from private partiES and 
warehousing Corporation etc., during three years (1974-75 to 1976-77). 
The details are given in Appendix ILl. Out of this, an amount of 
Rs. 2080.14 was paid to private parties and Rs. 2985.68 Jakbs to Ware-
housing Corporations and other public institutions. 

1.7. In respect of 17 Undertakings, the expenditure incurred on 
hiring private storage space was more than the expenditure on biring 
public space. Out of these, in 14 cases, the expenditure on hiring 
private godowns was more than Rs. 1 lakh and the difierence bet-
ween the expenditure on hiring private storage space and the ex-
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penditure' on hiring public godowns also exceeded Rs. 1 lalch. '.l'Jle·: 
following table indicates the details of expenditure on hiring private-
storage space as compared with the expenditure on hiring public:' 
space by the said 14 public undertakings:-

Name of the Undertaking 

I. Air India 

2. C. W. C. 

3- Electronics Trade and Technology 
Development Corp. Ltd. . 

4. Hindustan Photo Films Mfg. Co. Ltd. 

5. Hindustan Antibiotics 

6. I. O. C. Ltd. 

7. LT.I. Bangalore 

8. Mica Trading Corpn. 

9. M. A. M. C. 

'0. N.S.1. Corpn. 

". N. T. C. (Maharaahtra-North) 

'2. O. N. G. C .. 

'3. S. T. C. 

'4. T. T. C. I. 

Total Expenditure on hire 
durin! ('974-75 to '9~77) 

(RI. in lakhs) -------- ----. 
Private space 

3'14 
80'99 

2' 57 
(For 2 yean onl}':) 

2'7' 

7'93 

6'25 

,'80 

,. 737 
(Esp. in '976-77 

wu RI. "76) 

..80 

499' 27 

3' 52 
(for two yean) 

Public Space 

"m6 

'7' or, 

0'44' 

,. 55 

o'gS 

5·g6· 

"43 

o· '3"' 

0' r~· 

o· L3 

0'88-

------------ -------
1.8. 11 Undertakings have incurred expenditure exceeding Rs. ra' 

lakhs, on an average, per annum as per the details indicated in th~ 
following table:-

Name of the Undertaking 

r. Bharat Earth Movnl Ltd. 

2. Calle< Oil Refining (India) Ltd. 

Total espcnditure on hire 
during 1974"75 to 19',s-77 

Private Public Total 
"pace "pace 

3 

(Ro. in lul1l) 
"59 20·11 21"70-

(for 2 yean only) 

'4' sB 'S' 2~. 
(for , yr. only) 
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:z S 4 
._--------

3. C. I. W. T. C. 0·03 53·49 5S·5l1 

4. Central Warchousins Corporation 80·99 17'01 gil. 00 

5. Cotton Corpn. of India 23·gB 34·43 sS'4[ 

6. F. C. I. "09' 30 2264'92 3474'22 

7. J. C. 1. 2,·83 46'60 Gg'43 

B. M. N. T. C. '3·76 7['OS 84· 79 

9. O. N. G. C. SB·o, 36'09 74' [[ 

[0. s. T. C. 499'2, 142 . 83 ~"IO 

[[, H. S. L. ",·00 ,,6'114 343'84 

1.9. The Committee find that 67 Public Undertakings incurred 
on hiring of god own space a total expenditure of Rs. 5251.65 lakhs 
of which a sum of Rs. 2101,50 lakhs was paid to private parties dur-
ing the period 1974-75 to 1976-77. 

1,10, It is a matter of real concern to the Committee that in spite 
of expanded activities of pUblic institutions, these publicundertak-
ings themselves have to go in for hiring of godowns from private 
parties. The Committee, therefore, feel that there is imperative 
need for the Government to have a close look at the matter and 
to adopt suitable corrective methods to ensure that within a rea-
sonable time, the godOWD requirements of all Public Undertakings 
are fully met from within the reasources of the public warehouses 
and storages etc .• themselves, 

1.11. The Committee find to their surprise that there are 20 
Public UndertakiDgs listed in Appeadix n who went in for hiring 
of ,odOWD space only from private parties. The Committee deplore 
that the continued patronage of private sector by these 20 public 
Undertakings to the complete exclusion of public institutions for 
a period of three years. The Committee, therefore, require that 
all these 20 public undertakings should be directed in unambiguous 
terms to make sure that within a specified period they completely 
switch over to hiring of godOWD space from public institutions, the 
hiring of private godOWDS being continued only at such places where 
there are no public godowns at all or are not otherwise available, 



n 
UNDER-UTILISATION OF STORAGE SPACE 

Food Corporation of India 

2.1. Out of the total expenditure of Rs. 5251.64 lakhs incurred 
(In hiring of godown space by the 67 Public Undertakings listed 
in Appendices I, II and III. the Food Corporation of India alone 
accounted for 3474.22 lakh. Thus. this Corporation, which has been 
entrusted with the responsibility of handling procurement and distri-
bution of foodgrains and fertilizers for the Central Pool, spends 
double the amount on hiring of godown space as compared to the 
total expenditure in this regard incurred by the remaining 66 Public 
Undertakings put together. 

2.2. Out of the total expenditure of Rs. 3474.22 lakhs incurred by 
the Food Corporation of India during the three-year period, an 
amount of Rs. 1209.30 lakhs was spent on hiring of godowns from 
private parties. 

2.3. The following table shows the year-wise position in respect 
of the expenditure incurred by the F.C.I. on hiring of godown space 
from private parties vis-a-vis, the expenditure on hiring of godowns 
from public institutions:-

'974-75 

1975-76 

1976-77 

Year 

TOTAL 

Expenditure (in lakhs of Rupees) on 
hirins of sodOWDI space from 

Private pactio! Public imtitutionJ 

359· 25 

,60'·95 

2.4. It will be seen from the above table that the expenditure 
being incurred by the F.C.!. on hiring of godown space from pri-
vate parties has been going up from year to year and the expendi-
ture so incurred in 1976-77 was more than three times the corres-
ponding expenditure in 1974-75. 

5 
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2.5. The Committee, therefore, called for the figures of expen-
diture incurred by this Corporation during 1977-78 also and find 
that during this year the expenditure on hiring of godown space 
from private parties further increased to Rs. 939.58 lakhs, as against 
Rs. 1876.49 lakhs spent on hiring of godown space from public insti-
tutions 

2.6. The F.C.L had a total godown capacity· of 19.00 million 
tonnes at the end of 1976-77, the break-up of which is indicated 
tutions. 

Hired 

CAP 

TOTAL 

(Million Tonn •• ), 

5·9 

5. 6 

7· 5 

'9·00 

2.7. As regards the extent of utilisation of the godown space 
by the F.C.I., it will be seen from the table below that the percen-
tage utilisation which had fallen down to as low a figure as 30 per 
cent in 1973-74, picked up gradually, but after touching 87 per cent 
in 1976-77, it again fell down to 67 per cent in 1977-78. The rent 
paid on unutilised hired accommodation l1lnged from Rs. 90.49-
lakhs (in 1975-76) to as high as Rs. 460.78 lakhs (in 1973-74):-

·Excluding godown space used for Fertilisers. 
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2.8. It is, thus, seen that the F.C.I.. pays increasingly high amounts 
as godown rent every year for the storage capacity which is not fully 
utilised throughout the year. & a matter of fact, the position was 
so bad in 1972-73, 1973-74 and 1974-75 that, on the basis of the 
overall percentage of utilisation, even the owned godowns space 
of F.C.I. was more than the space utilised, with the result that 
there was no need to go in for hiring of any private godown space 
during any of these years. In the Report of the C&AG of India-
Union Government (Commercial) 1976--mention has been made of 
under-utilisation of the godown space (owned and hired) by the 
F.C.I. The under-utilisation has been mainly attributed to shortfall 
in the actual procurement, increase in demand of foodgrai:ns for 
public distribution system from the Central Pool and frequent 
changes of policies of the State Governments in the matter of 
utilising the services of the F.C.I. for procurement in the States. 
The F.C.I. assesses the requirement of storage space on the basis 
of estimated levels of procurement, the stock already in hand and 
the estimated movements. 

2.9. The Food Corporation of India alone accounted for about 
66 per cent of the total expenditure on biring of storage space dur-
ing the period 1974-75 to 1976-77. 

2.10. It is a matter of conceru to the Committee that the storage 
capacity (for foodgrains) hired by the F.C.I. at fabulous amounts 
is not fully utilised throughout the year for diverse reasons. The 
position in this regard was so bad in 1972-73 to 1974-75 that, on the 
basis of overall percentage of utilisation, even their own godown 
space was more than the space utilised, with the result that with 
proper planning the hiring of private godowns at a total cost of 
more than Rs. 20 crores could have been avoided by the FCI during 
these years. It is apparent to the Committee that in the absence of 
a system, whereunder godown space vacated by the FCI from 
month to month could be simultaneously put to use by other Un-
dertakings, the storage capacity of FCI is bound to be wasted on 
a continuing basis. Such an arrangement, in the opinion of the 
Committee, can only be brought about by implementing the reCom-
meadation made in their 9th Report (4th Lok Sabha) about creation 
of siagle unified agency responsible for carrying out the specialised 
function of management of godowns on a scientific basis. In the 
opinion of the Committee, the Central Warehousing Corporation 
is the agency which can be broadbaled to ensure better utilisatiOD 
of storage ca~ity. For this purpose, the provisions in the Central 
Warehousing Corporation Act, prescribing the functions of this 
Corporation, should be suitably amended. 



m 
CENTRAL WAREHOUSING CORPORATION 

3.1. The Central Warehousing Corporation incurred to1laJ, ex~ 

penditure amounting to Rs. 98 lakhs during the 3 years period. Out 
ot this, a majOl' portion, i.e;, Rs. 80.90 lakhs, was paid to private 
parties as against Rs. 17.01 lakhs paid to public institutions in the 
form of godown rent. The figures of yearly expenditure on hiring 
of godowns from private parties, viz., Rs. 3.43' lakhs in 1974-75,. 
Rs. 19.35 lakhs in 1975-76 and Rs. 58.21 lakhs in 1976-77 also show 
that the expenditure on this account has been increasing at an 
alarmingly high rate. On the other hand, the godown rent paid 
to public institutions which was Rs. 1.36 lakhs in 1974-75 and went 
upto Rs. 9.111aKhs in 1975-76 dropped down to Rs. 6.54 !akhs in 1976-
77. 

3.2. The Committee caned for the figures for 1977-18 also and 
find that the position waS' no better in that year because the expendi-
ture on hiring of godown space from private parties waS of the order 
of Rs. 16.22 lakhs as against Rs. 0.35 lakhs spent on hiring of such! 
space from public institutions. 

3.:i. In their 9th Report (4th Lok Sabha), on Central WaTehous-
ing Corporation, the COlJllDittee had recommended (vide para 8:J. 
p. 27) that "the ownership of all the warehouses owned or financed 
by the Central Government should be with one body i.e. Central 
Warehousing Corporation, which should work on a commercial 
basis." This recommendation was made in view of low rates of 
occupancy of the warehouses. The Committee had also enumerated 
in Para 94 of the Report the advantages- of entrusting the work to 
the C.W.C. in comparison to handling separately by the C.W.C. and 
the F.C.l These advantages were discussed by the Committee in 
the fonowing terms:-

(i) The average occupancy of the warehouses of the Central 
Government and the Food Corporation of India is stated 
to have been below «J per cent during the last year. The-
changes in procnrement policy of the Government and 
the fluctuating agricultural situation in the country do> 
not admit of any guarantee for the continual minimum 

.' 
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occupancy for all times. If the warehouses are operated. 
by the Central Warehousing Corporation, it would be 

possible to store commodities on behalf of State Govern-
ments, other Public Sector Undertakings, lll'rge producers 
<etc. Central Warehousing Corporation's cost of storage 
will thus be lower, while on the other hand the Central 
Government/Food Corporation of India etc. will be paying 
for the space actually used by them. 

4I(ii} If the procurement, storage and distribution is done by 
the same agency, it may not be possible to exercise ade-

>quate checK to ensure whether the foodgrains brought for 
storage are of the standard quality or that they have not 
deteriorated during lItorage or that infested. grains are not 
issued for consumption. 

I(iii) Storage of foodgrains under Departmental management, 
as in the case of Central Government warehouses, may be 
a burden on the public exchequer while the Central Ware-
irousing Corporation will add to expense as it would 
Jead to triplication of material and services. 

'3.4, In para 95 of the same Report, the Committee had recom-
-mended the entnlsting of storage work to C.W,C, in the following 
'Words:-

'''The Food Corporation of India should be asked to work out 
tts cost of lrtorageand if it is found to be higher than the 
cost at which "the 'Central Warehousing Corporation is 
"Operating. 'there is no reason why the storage work should 
not be entrusted ,to the 'Central Warehousing Corpora jon. 
This will also result in reduction of the storage charges 

r- of the 'Centrf11 WarehouS"mg -Corporation. The Committee 
nave no doubt that entrusting of storage work to one 
agency would resu:lt in overaH efficiency and economy." 

'In their action taken reply, the Government had stated. as 
follows:-

'\ 

.... , ... ,the Food Department and the Food Corporation of 
India have to maintain huge stocks of foodgrains and 
the storage space available with them is much larger 
than that available with the Central Warehousing Cor-
poration. Transferring all the godOWDB with the Food 
Department and Food Corporation of India to the Central 
Warehousing Corporatien would mean bringing in an 
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intermediary and which may not also be desirable from 
the administrative point of view. This would also tt'un 
the Cen1ral Warehousing Corpn. into a storage agent 
mainly on behalf of the Food Department and the Food 
Corporation of India thus defeating the very object for 
which the Central Warehousing Corporation was set up. 
The Warehousing Corporation Act has prescribed certain 
specific functions of the Central Warehousing Corporation 
and these would not appear to envisage the Central Ware-
housing Corporation acting merely as the storage agent of 
the Food Department and the Food Corporation of India." 

rpp. 17 and 19 of the 32.nd Report of CPU (4 L.S.) Replies to 
· a~u~a~m 

3.5. The above mentioned reply of Govermnent was furnished by 
them in October, 1968. Th.e experience during the yeaTS that follow-
ed has clearly shown that the occupancy rate of th~ godown space 
hired by the Food Corporation of India has continued to remain 
low. This had dropped down to a frighteningly low level of 30 per 
cent in 1973-74 and in spite of improvement thereafter it went up only 
to 67 per cent in 1977-78. There is, therefore, justification for re-
viewing the stand taken by the Government in. 1968 and for a serious 
examination of the feasibility of entrusting the entire storage work 
to the Central Warehousing Corporation in the interest of overall 
effici{!ncy and economy. 

3.6. The Committee ftDd that the Corporation incurred a total 
expenditure of Bs. til lakhs on hiring of godowns during the 3 year 
period (1974-15 to 1976-77), out of which Rs. 80.99 lakhs had gone to 
private parties which is indicative of the fact the C.W.C. have not 
heen able to add to the godowns space owned by them as was war-
ranted. '11le Committee. therefore recommended that the C.W.C 
should be provided with suflicient funds for building its net work 
of pdoWDS throughout the country 10 that it may graduaUy come 
up to play eftertively the role of handling of storage work for aU 
public undertakinp in future. 

4686 LS-2 



IV 

TEA TRADING CORPORATION OF INDIA 

4.1. The case of the Tea Trading Corporation of IndIa reveals a1 
Very peculiar picture. It is seen that this Corporation has been. 
hiring godown space from private parties at Calcutta and during: 
1976-77 the monthly expenditure incurred in this connection amount-
ed to about Rs. 16,000 P.M. ' 

4.2. As against the position stated above, the Corporation have; 
undClr a directive from Government been burdened' with effect from, 
lst May, 1974, with the Management of two public tea warehouses at 
Calcutta on which they suffer losses from year to year, which are 
reimbursable to them by the Tea Board. The.loss on management 
of these public tea warehouses went up from Rs. 8.31 lakhs in 19'i~ 
75 to Rs. 24.70 lakhs in 1976-77. 

4.3. It has been stated that the two Public Tea Warehouses (Sales-
Tea Warehouse and Libyan Tea Warehouse) which belong to the-
Calcutta Port Trust, were managed by MIs. Balmer'Lawrie & CO_ 
Ltd. and the same were closed in e!l'!'ly 1972. For the benefit of pro-
viding employment to some of the retrenched employees, the Gov-
ernment of India arranged for the resumption of working of the twO' 
warehouses. The property, belonging to Calcutta Port Trust, was' 
leased at rental basis upto year 2000. The Tea Board was given the· 
responsibility of arranging for their management. These v.:;arehouses 
8!'e now being managed by the Tea Trading Corporation of India. 
In Calcutta, there are 53 registered Tea Warehouses for pre-auction· 
teas with a total capacity of 22 lakh sft. including the said two Publie 
Tea Warehouses covering 7 lakh sft. 

4.4. Although Tea production has been increasing, the volilme or 
tea coming to Calcutta for sale on the Auction has !'~duced' follow-
ing the opening of Auction Centres at Gauhatf and Siliguri. The 
capacity available in the pre-auction tea Warehouses in C;aIcutta is 
surplus to its requirement and will continue to be so unless tea-
offering in the Calcutta Auctions improve substantially; 

4.5. Against this background, full' utiliSatlon'of ·the capacity avail-
able at the two Public Tea Warehouses-with storage of tea alone is 
not possible and as the fixed overhead' on' rental' and miDiImlmt 
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wages is over Rs. 40 lakhs per annum, this activity eaft'not be made 
viable. 

4.6. The T.T.C.I. themselves also make uSe to some extent, of one 
of these two warehouses by storing. their original teas purchased 
from Auction, but for blending purposes they have to draw the teas 
and transfer the same to other godowns where blending and packag-
ing operations Il'l'e done. This c~ns'iderably adds to the transport 
cost and thus the entire operation becomes expensive. The plans 
of th~ TTCI for a composite warehouse-cum-packaging factory are 
stated to be under execution. 

4.7. During ev~dence, the Committee desired to know whether 
there was any rigid provision anywhere to' the eft'ect that these 
warehouses could not be used for any purposl'l. other than storing 
of pre-auction teas.' The Managing Director in 'reply, was not able 
to refer to any such 'l'igid provision in the Rules, but stated:-

"The labour is for movement of cargo, movement of tea up 
and down. The other type of labour we use for blend-
ing, packing and re-packing. "These are two dift'erent types 
of labour in Calcutta a'l"ea. These people wh,o carry and 
store tea cannot pack teas. We cannot utilize ·that labour 
for our work. It is' not that we do not wani'to give them 
work. We want to utilize warehouse to the maximum 
possible extent. Upto 'De~ember (in 1977-78) we have 
done very well and then warehouses were closed fO'[" three 
months. We had a marginal loss. The matter has been 
brought to the notice of the Chairman, Tea Board. 

The situation is that we do not get . any support from any 
producer." ' 

In reply to a further question, the Managing Director of TTCI 
admitted that it was not an impossible proposition to make these two 
warehouses suitable for purposes other than storing of pre-auction 
teas alone. 

Asked about the steps being taken by the TTCI to reduce the 
losses OD the management Of these public tea warehouses, the wit.-
ness stated:-

"What we have asked the Government is that these ware-
houses should be taken over by the Warehousi~g Corpora-
tion of India. They can utilise the warehouses more fully; 
they may keep tea or other things." 
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The wi tness added: 

"We tried to return one of them but they said that since it 
has been rented out to us we will have to use it. U there 
is somebody else who has better expertise and opportuni-
ties to store more, it can be made viable." 

4.8. The Committee find f£om the draft plan of the TICI for 
1978-79 that the problem being faced in regard to public tea ware-
houses has been appreciated by the Ministry and it is decided that 
their management should be transferred to an Organisation specialised 
in this aspect of business such as the Central Warehousing Corpora-
tion who may be able to make better utilisation of the storage facility 
available in the Public Tea Warehouses. 

On this assumption, the TICI have made no proviSion in their 
Plan for capital outlay for improving the facilities available in the 
two warehouses. 

C.9. 'I11e Tea Trading Corporation of India, which is suffering 
losses in the management of PubUc Tea Warehouses in Calcutta is 
hiring godOWD space for Its own use in Calcutta at a considerable 
expenditure of about Rs. 16,000 per month. The reasons for this 
state of atrairs have been attributed to the faet that the Public Tea 
Warehouses. belonging to the Calcutta Port Trust and taken on rent 
by the Government (the Sales Tea Warehouse and IJbyan Ware-
house), are only storing warehouses with no facility for blending and 
packaging of tea. 

UO. The Committee would. therefore. strongly urge that the 
management of the Public Tea Warehouses should immediately be 
transferred to an organisation like the Warehousing Corporation of 
India who should make full use of these warehouses. if necessary. 
by making suitable alterations to make them fit for taking in com-
modities other than tea also. In the alternative, GoverDJllent should 
seriously consider the deslrabWty of making suitable struetural alter-
nations of these two Public Tea Warehouses in order to make them 
fit for blending and packaging operations of the Tea Trading Cor-
poration of india to enable them to concentrate their operations at 
one place. thereby reducing their overall cost and e~ fall 
utilisation of the Tea Warehouses in question. As admitted during 
evidence by the Managing Director of the TTCI himself, this is not 
an Impossible proposition to be put into effect. 



V 

EXCESSIVE RATES OF HIRING PRIVATE STORAGE SPACE 

5.1. On a scrutiny of rates of hiring private storage space by PUs, 
the Committee find that some of the Public Undertakings paid ex-
cessive rates in comparison to other Public Undertakings. Details 
of rates paid for hiring private storage space by Public Undertakings 
in some major cities of the country are indicated in the table given 
below:-

Name of P. U. Delhi 

I. Haodiaafll and Hand. 1'7$ 
loom Exports Corpn. (Daryaganj) 
of India LId. 

2'00 (New 
Rohtal. Rd.) 

2'00 
(Conoaught 
place) 

2'00 (Sadar 
Bazar) 

Calcutta 

2'00 (N.D.S.E.) 

2. Air India . 

3. Bha .. t P.erth Mo---. 
Ltd. 

4. ee.tral Warehouainc 
Corporation 

5. ElectroniC! Trade and 
Technology Develop-
ment Corpn. Ltd. 

0'30 
Calcutta 
Airport 
(from lAAJ) 

6· SO 
(Hide Rd. 

EsIeDliOD) 

IS 

Bombay 

(Ciper sql fl.) 

(in Rupeea) 

Madru 

.---------
1'00 3'00 (Tyappa 

Weadela R.oad Mudali St) 

o'go 
(Lower Pare/) 

"00 
(Bhandun) 

o.go 
(Mular.d) 

2'25 
(MuJand) 

2' 41> 
(Mazgaon) 

1"00 
North Beach 
Rd. 

"00 



Name of P. U. 

6. I. T. I. BaDplore 

7. O. N. G. C. 

8. s. T. C .. 

Delhi 

o·go 
(Daryaganj) 

16 

Calcutta 

1·00 

Bombay 

I·!ZO 
(Armenian 

Street) 

4·00 1·00 
(Lower 'Pare!) 

7·00 
(K'lirla) 

1·00 
(Muland) 

2·40 
(Wodi) 

2·00 
(Patbr 
Mug) 

5.2. It is seen from the table given above that Handicrafts and 
Handloom Exports Corporation hired private storage space at the 
Rate of Rs. 2 per sq. ft. in Connaught Place and Sadar Bazar which 
are important commercial centres at Delhi. Rate of hiring was same 
in N.D.S.E. which is one of the posh areas of New Delhi. Lt is, 
however, surprising that same rate i.e. Rs. 2 per sq. ft. was paid to 
one Shri H. S. Kohli for hiring private storage space in New Rohtak 
Road area which is comparatively of far less commercial import-
ance. It is further seen that the Corporation paid to one Mr. D. 
Annemalai Rs. 3.00 per sq. ft. at Madras while other Public Under-
takings like C.W.C. and l.T.!. Bangalore managed to hire private 
storage space at Madras at the rate of Re. 1 per sq. ft. 

5.3. The rates of hiring private storage space by Public Under-
takings like C.W.C., S.T.C., l.T.!., Bangalore in Mulancf and Bhandup 
Areas of Bombay was about Re. 1 per sq. ft. But the Electronics 
Trade and Technology Development Corporation Ltd. pard an exces-
sive rate of Rs. 2.25 per sq. ft. to Janta Warehousing Corporation in 
the Muland area. This Corporation also paid Rs. 2.40 per sq. ft. for 
hiring private storage space in Mazgaon Area of Bombay whereas 
I.T.IT., Bangalore managed within Rs. 1.50 per sq. ft. in the same 
area. 

5.4. The rates paid by BEML and ONGC were incredibly high. 
BEML paid a rate of Rs. 6.50 per sq. ft. in Hide Road Extension of 
Calcufta and ONGC paid at Bombay Rs. 4.00 and Rs. 7.00 per sq. ft. 
in Lower Parel and Kurla areas to MIs. Dhanraj Mills(P) Ltd. and 
Uttam Vilas Trust respectively. In this connection, it is significant 
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~at BEML hired storage ~ace.at the rate of Re. Q.90 in Lower Parel 
·itseH. Rat1'!S of hiring storage space by S.T.C. at Worli (Rs. 2.40 
~per sq. ft. to one Shri Hansraj Pregji) and Patker Marg (Rs. 2.00 
~per sq. ft. to Mis. Motor House, Ltd.) areas of Bombay also seem 
to be excessive. 

5.5. In the matter of rates of hiring storage space at places other 
than the above mentioned four major cities, certain disturbing 
features have come to the notice of the Committee. The Banana 
and Fruit Development Corporation Ltd., paid cold storage charges 
.@ Re. 1 pe'1' c.f.t.per month in 1975-76 to a private party, w., Mis. 
Allana Cold Storage, Pvt. Ltd., Bombay. In this context, it is sur-
prising to note that the very next year i.e., in 1976-77, when public 

<cold storage space (Himachal Pradesh, Horticulture Produce Mar-
'keting & Processing Corporation Ltd., Bombay) became available 
~ 28 paise per c.f.t. per month, the cold storage rent charged by the 

;above mentioned..private.party (w. Re. 1 in 1975-76) was also reduced 
to 28 paise per c.f.t. in 1976-77. 

5.6. Hindustan Photo Films Manufacturing Co. Ltd. hired cold 
·storages from private parties at rates ranging from Rs. 4 to Rs. 5.50 
-per s.f.t. which appear to be quite excessive and thus created genuine 
-doubts about favouritism having been shown to partiE's like Freez-
ing Products and Crescent Cold Storage from whom such cold 
:.storages were hired during all the three year period. 

5.7. O.N.G:C.hiTed private storage space in Barotiwala Industrial 
Area (Himachal Pradesh) from two different parties. It is sur-
prising to see that the rate paid in one case was just 20 paise per 
,-aq. ft. while' in the other case it was a little over Rs. 1 per sq. ft. 
~id to MIs. Pearl Plastics of Greater Kailash, New Delhi. 

5.8. A nuniber -of -eases where the rate of rent for hiring of prI-
".te godOWD space was obviously quite high, have come to the notice 
-eI the Committee. The Electronics Trade and Technology Develop-
ment Corporation Ltd., paid an excessive rate of Rs. 2.25 per sq. ft. 
'far private godoWD space In the Moland area In Bombay, as against 
tile rate ol _bout Re.·1 per aq. ft. paid by certain other Undertakings 

o(Like ewe, 'STC, m, Bangalore) for hiring such space in Maland 
and BItandup areas of Bombay. The E.T.T.D.C. also similarly paid 
1l rate of Rs. 2.40 per sq. ft. In Mazagon Area of Bombay as against 
:a rate of 'Bs. 1.;50 per. ft. paid by the JTI, Bangalore in the same 
area. The Committee would like these cases to be Investigated. 

5.'. The Banana and Fruit I>evelopmellt Corporation paid cold 
~ .J:harges @ lie. 1.'per eft. per month In 1175-16 to _ private 



party in Bombay. The very next year (1976-77) when public coW 
storage space became available to the Corporation in Bombay at a 
rate of 28 paise per eft. per month, the private party of 1975-76 also 
reduced the charges to 28 paise per cft. There is, therefore, need 
for further probe into the payment of higher rate of Re. 1 per eft. 
per month in 1915-76 to tbe private party, viz Mis. ADana Cold 
Storage Private Ltd., Bombay. 

5.10. The BHEL paid a rate of Rs. 6.50 per sq. ft. in Bide Road 
Extension of Calcutta and ONGC paid rates of Rs. " and Rs. 7 per 
sq. ft. in Lower Pare! and Kurla areas respectively in Bombay. In 
this connection. it is significant that the BHEL themselves hired 
some storage space in Lower Parel at a rate of Rs. 0.90 per sq. ft. 
The rates of Bs. 2.40 per sq. it. and Rs 2.00 per sq. ft. paid by tbe STC 
at Worli and Patker Marg areas, respectively, of Bombay also ap-
peared to be exceSlllve. The Hindustan Photo Films Manufacturing 
Co. Ltd. hired cold storages from private parties at rates ranging 
from Rs. " to 5.50 per sq. ft which also appear to be quite exces .. ive 
All these need to be looked into. 

5.11. The ONGC hired private storage space in Barotiwala Indus-
trial Area of Himachal Pradesh from two diiIerent parties and It is 
surprising to note that the rate paid in one case was Re. 1 per sq. ft. 
while in the other case the rate was just 20 paise sq. ft. The justi-
fication for hiring accommodation at higher rates needs to be in-
vestigated for removing any suspicions of favouritism in this regard. 



VI 
nJ1tMSHING OF INCOMPLETE INroRMATlOK 

6.1. Some of the public undertakings did not furnish complete 
information and it has thus not been possible for tbe Committee to· 
arrive at the annual expenses incurred on hiring of public and pri-
vate Aoraje space by. them. For this reason, the cases of such cor-
porations have not been included in any of the Appendices I to III. 

6.2. The Annual Accounts of four such Public Undertakings for 
the years 1974-75 and 1975-76, however, show that their total annual 
expenses on account of storage/rent were as follows:-

Name ofP. U. 

I. Indian Dairy Corpn. (Inc!, Insurance) 

2. F. A. C. T .. 

3. I. D. P. L. (Rent) . 

4. Banana and Fruit Development Corpn. Ltd. 
(Rent) 

(]b. in laklu) 

1974-75 1975-76 1976-77 
.. _---------

I.' 5' 46'88 4 1'6. 

Ig'9' 17'g6 

5'91 7'02 II' 59 

0'08 0'49 o· 67 

It will be seen from the above mentioned figures that the I.D.C., 
the FACT and IDPL are incurring considerable expenditure on 
storage rent. 

6.3. The Fertilizer and Chemicals Travancore Ltd. did not indi-
cate in most of the cases the date of occupation of the premises from 
private parties. The Indian Dairy Corporation has stated that the 
payment was made on actual basis. Indian Drugs & Pharmaceuti-
cals Ltd .. has informed that there are no separate figures mentioned 
in respect oj godowns/warehouses and, hence the information fur-
nished is in respect of both oftlce-cum-godowns. The Banana and 
Fruit Development Corporation has stated that godowns rent was 
paid on the basis of per carton per annum or per truck load per 
annum. 

6.4. Apart from the 4 Public Undertakings listed above, amaher 
Undertaking. namely Bharat Aluminium Co. Ltd., also did not 
furnish information on the lines asked for by the Committee. This. 
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Undertaking has, however, stated that its hiring charges were 
negligible. 

6.5. The Committee eannot but express their DDhappiness OVet' 
the fact that the IncUan Dairy Corporation, the FACT and tile IDPL, 
who are incurring constderably high expenditure on storage reat 
have not furnished the information In this regard in the lDADDer 
. desired by the Committee. This is a serious lapse on the part of 
these Undertakings whIch displays a sense of irrespODsibWty and 
3lon-corporation that Is not conducive to proper aecoantabllity to 
JParllament and ought therefore to be curbed. 



VB 
GENERAL 

7.1. In the context of huge expenditure being incurred by Public 
~Sector enterprises on hiring of storage space year after year and in 
-view of what strikes one as inordinately high rate 01 rent paid to 
private parties by a number of enterprises, the Committee expect 
;the following _tion to be initiated forthwith: 

J 

(1) It should be made mandatory for the Public Sector Under-
takings to make the use of goveroment or public sector 
owned Warehouses wherever available. In other places 
government should take up a project in consultation with 
the National Building Constrnetion Corporation and 
National BuUding Organisation who shoulcl be asked to 
design the cheapest type of utility oriented warehouses. 

(2) The existing arrangements of a long term nature with the 
private parties should be reviewed to asceriain besides 
the need and the extent of utulzatlon, the reasonableness 
or otherwise of the rate of rent and to discountinue the 
arrangements as early as possible wherever the justlftca-
tion is not clearly established. 

-(3) In future before birIng stoJoqe space from private parties 
the public undertakings should be under an obUgatlou to 
ascertain from the Government and other Public Sector 
Orpnisatious as well as Cooperative Institutions having 
storage space, about the avaUabWty of accommodation. 
It Is only wilen the non-avallabUity is clearly indicated 
should there be a resort to hiring of private accommoda-
tion. Even then the reasonableness of rent should be rot 
eertI8ed by either the Central Public Works Department 
or other expert organisation such as the Central Ware-
honsing Corporation. 

1(1) On the basis of an assessment of need for storage space 
over a period of time, action should be taken to acquire or 
constrnet godowns etc., as It should be economical in the 
long run rather than depend on private parties. A system 
.of pooling of resources by the Public Enterprises at each 
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place to aecomplisb this should be eonsIdered. so thai oa 
the one hand the capital cost may not be a deterreDt to 
any pariiclllar enterprise and on the other hand Ute opti-
mum utilisation of the fadllty created in common may be 
ensured. Such CODIIDOD storqe facillty collid be manapd 
by the Central Warehousing Corporation. 

NEW DELHI; 

March 22, 1979. 
Chaitra C"I901 (8). 

JYOTIRMOY BOSU, 
Committee on Public Undertaki"gs~ 

ChaiT'l'R4n, 
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APPf:Nl)D: IV 
. Summ4ry of. &ec.-om~IClJncluaioRe oj the Committee on 

Public Undertakings contGiMd in the Report 

St 
No. 

1 

Befenmce to 
Para No. in 
Bet»rt 

2 

Summary of Recom-
mendations 'Conclusions 

3 

1 1.t The Committee find that 67 Public Under-
taldngII incurred on hiring ot godown space a 
total expenditure of Rs. 5251.86 lakhs ot which 
• lum of Ra. 2101.50 lakhs was paid to private 
parUes during the period 1974-75 to 197&-77. 

1.10 It is a matter of real concern to the Com-
mittee that in spite of expanded activities of 
public institutions, these public undertakings 
themselves have to go in for hiring of godowns 
from private parties. 'nle Committee, therefore, 
feel that there is imperatlve need for the Gov-
ernment to have a close look at the matter and 
to adopt suitable cOrTeCtive methods to ensure 
that within a reasonable time, the godown re-
qutreraents of an Public Undertaking!! are tully 
met from within, the resources of the public 
~ouses and storages etc., themselves. 

2 1.11 The Committee find to their surprise that 
theft are 20 Public Unde1'taldngs listed in Ap-
peadix n who went in.for hb1na- of ~wn 
lp8ee only from private .pat1;ies. 'nle Commit-
tee deplore that the cont1Dued patronlljl!e of pri-
vate sector by these 20 public undertakings to 
the complete exclusion ot .1)Ublic institutions for 
a period of three veat'l. The Committee, there-
fore. requtre that.al1 these 20 public underlaldnlfll 
Ihou1d be directe~ In UftlDlblguOUll terms to make 

:. .. -"._-- ,. --'- -"-



1 

8 

2 

2.9 

3 

sure that within a specified period they comple-
tely switch over the hiring of godown space 
from public institutions, the hiring of private 
gociowns being continued only at such places 
where thl!1"e are no public godowns at all or are 
not otherwise available. 

The Food Corporation of India alone accoun-
ted for about 66 per cent of the total expenditure 
on hiring of storage space during the period 1974-
75 to 1976-77. 

2.10 It is a matter of concern to the Committee 
that the storage capacity (for foodgrains) hired 
by the F.C.I. at fabulous amountS is not fully 
uti1ised throughout the year for deverse reasons. 
The position in this regard was so bad in 1972-
73 to 1974-75 that, on the basis of over all peT-
centage of utilisation, even their own god-
own SJliIIce was more than the space uti-
lised, with the result that with proper plan-
ning the hiring of private gOdowns at a 
total cost of more than Rs. 20 crores could have 
been avoided by the FCI during these years. It 
is apparent to the Committee Utat in the absence 
of a system. whereunder godown space vacated 
by the FCI from month to month could be simul-
taneously put to use by other Undertakings, the 
storage capacity of FCI, is bound to be wasted on 
a continuing basis. Such an arrangement, in the 
opinion of the Committee, can only be brought 
about by implementing the recom,mendation m.ade 
in their 9th Report (4th Lok Sabha) about crea-
tion of single unified agency responsible for carry-
ing out the specialised function of management of 
godowns on a scien.tific. basis. In the opinion of 
the Committee, the Central Warehousing Corpo-
ration is the agenCy which can be broad based to 
ensul\> better utilisation of storage capacity. For 
this p11rpose. the provisions in the Central Ware-
housinq Corporation Act. .prescribing the func-
tions of this Corporation, could be suitably 
amended. 
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The Committee find that the corporation 
incurred a total expenditure of Rs. 98 lakhs on 
hiring of godowns during the 3 year period (1974-
75 to 197~77), out of which Rs. 80.99 lakhs had 
gone to private parties which is indicative Of the 
fact the C.W.C. have not been able to add to the 
godown space owned by them as was warranted. 
The Committee, therefore recommend that the 
C.W.C. should be provided with sufficient funds 
for building its net work of godoWns throughout 
the country so that it may gradually come up to 
play effectively, the role of handling of storage 
work for all public undertakings in future. 

The Tea Trading Corporation of India, which 
is suffering losses in the management of Public 
Tea Warehouses in Calcutta is hiring godown 
'Pace for its own use in Calcutta at a considerable 
expenditure of about Rs. 16,000 per month. The 
reasons for this state of affairs have been attribu-
ted to the fact that the Public Tea Warehouses, 
belonging to the Calcutta Port Trust and taken 
on rent by the Government (the Sales Tea Ware-
house and Libyan Warehouse), are only staring 
warehouses with no facility for blending and 
packaging of tea. 

4.10 The Committee would, therefore, stronj;(ly 
urge that the management of the Public Tea 
Warehouses should immediately be transferred to 
an o'r~anisation like the Warehousin~ Corooration 
of India who should make full use of these ware-
houses, if necessary, by makin~ suitable altera-
tions to make them fit for taking in commoditiell 
otheI' than tea also. In the alternative. Govern-
ment should seriously cono:ider the desirabiUtv of 
makinq suitable structural alterations "f these 
two Public Tea Warehouses in nrder to make 
them fit for bleTlninC1 lind nackllain~ Otlenotions of 
the Tea Tradin<1 Co"Nn'atio'l of India tn enable 
them to "onCf'ntr~f:p thpfr Ol')f>noticm!l at "T>~ place, 
thereby reducine: their overall emit and .. nI!11~nlt 
full utfnsation of thl! Tea Warehouses in cmestion. 
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As admitted during evidence by the Managing 
Director of the Tl'CI himself, this is not an impos-
sible proposition to be put into effect. 

6 5.8 A number of cases where the rate of rent 
for hiring of private godown space was oviously 
quite high, have come to the notice of the Com-
mittee. 'The Electronics Trade and Technology 
Development Corporation Ltd., paid an exCessive 
rate of RI. 2.25 per sq. ft. for prtvate godown 
space in the Muland area in Bombay, as against 
the r:ate of about Rs. 1/- per sq. ft. paid by certain 
other Undertakings (like ewc, STe, m Banga-
lore) for hiring such space in Muland and 
Bhandup areas of Bombay. 'The E.T.T.D.C. also 
similarly paid a rate of Rs. 2.40 per sq. ft. in 
Mazagon Area of Bombay as against a rate of 
Rs 1.50 per sq. ft. paid by the m Bangalore in the 
same area. 'The Committee would like these cases 
to be investigated. 

7 5.9 'The Banana and Fruit Development Cor-
poration paid cold storage charges @ Re. 1 per 
eft. per month in 1975-76 to a private party in 
Bombay. 'The very next year (1976-TI) when 
public cold storage space became available to the 
Corporation tn Bombay at a rate of 28 paise per 
cft. per month, the private party of 1975-78 also 
reduced the charges to 28 per eft. There is, there-. 
fore, nee~ for further probe into the payment of 
hti!her rate of Re. 11- per eft. per month in 1975-
76 to the private party, viz. MIs. Allana Cold 
Stonge Private Ltd., Bombay. 

8 5.10 The BHEL paid a rate of Rs. 6.50 per sq. ft. 
in IDde Road Extension of Calcutta and ONGC 
paid rates of Rs. 4 and Rs. 7 per sq. ft. in Lower 
Parel and Kurla areas respectively in Bombay. 
In this connection, It is sl~flcant that the BHEL 
themselves hired some storage space in Lowe1' 
Parel at a rate of Rs. 0.90 per sq. ft. The rates 



1 2 

10" 

11 7.). 

33 

3 ------
of Rs. 2.40 per sq. it and Rs. 2.00 sq. it. paid by' 
the STC at Worli and Patker Marg areas. res-
pectively of Bombay also appeared to be eXceS-
sive. The Hindustan Photo Films Manufacturing 
Co. Ltd. hired cold storage £rom private parties 
at rates ranging from Rs. 4 to 5.50 per sq. 1t. 
which also appear to be quite excessive. All 
these need to be looked into. 

The ONGC hired private storage space in 
Barotiwala Industrial Area of Himachal Pradeab 
from two different parties and it is surprising to 
note that the rate paid in one case was Re. 1 
per sq. ft. while in the other case the rate was 
just 20 paise sq. foot. The justification for hiring 
accommodation at hig:'ler rates needs to be inves-
tigated for removing any sUBpicious of favouritism 
in this regard. 

The Committee cannot but express their 
unhappiness over the fact that the &1dian Dairy 
Corporation, the FACT and the IDPL, who are 
incurring COnsiderably high expenditure on stor-
age rent have not furnished the information in 
this regard in the manner desired by the Com-
mittee. This is a serious lapse on the part of 
these Undertakings which displays a aense of ir-
responsibility and non-oorporation that is not 
conducive to proper accountability to pa;rliament 
and ought therefore to be curbed. 

In the context of huge expenditure being in-
curredby Public Sector enterprises on hiring of 
storage sPace year after year and in view Of what 
strikes one as inordinately high rate of rent paid 
to private parties by a number of en~ the 
Committee expect the following action to be 
initiated forthwith: ~ 

(1) It should be made mandatory for the 
Public Sector Undertakin81 to make the 
use of government or public aector owned 
Warehouses wherever available. In other 
places goveftlment should take up a pr0-
ject in consultation with the National 
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Building Construction Corporation and 
National Building Organisation who 
should be asked to design the cheapest 
type of utility oriented warehoWJeS. 

(2) The existing arrangements of a long term 
nature with the private parties should be 
reviewed to ascertain besides the need 
and the extent of utilisation, the reas0n-
ableness or otherwise of the rate of rent 
and to discountinue the arrangements as 
early as possible wherever the justifica-
tion is not clearly established. 

(3) In future before hiring storage space 
from private parties the public unciet--
takings should be under an obligation to 
ascertain from the Government and other 
Public Sector Organisations as well as 
Cooperative Institutions having storage 
space, about tne availability of accommo-

. dation. It is only when the non-avail'-
ability is clearly indicated should there 
be a resort to bring of private accommo-
d;ltion. Even then the reasonableness of 
rent should be got certified by either the 
Central Public Works Department or 
other expert organisation such as the 
Central Warehousing Corporation. 

(4) On the basis of an assessment of need 
far storage space over a periOd of time. 
action should be taken to acquire or 
construct godowns etc., as it should be 
economical in the long run rather' thm 
depend on private parties. A system of 
pooling of resources by the Public En-
terprises at each place to accomplish this 

. should be conside1'ed, so that on the one 
. hand the capital cost may not be a deter-

rent to any particular enterprise and OIl 
h the other hand the optimum utllisatlaD 

of the facility created in common may be 
ensured Such common storage facility 
could be managed by the Central Ware-
housing CorporaUon. 
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